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DISCUSSION ON 1THE WORKING
OF THE MINISTRY OF LABOUR-—.
Contd,

SHRI VITHALRAQ MADHAVRAO
JADHAV: Sir, I was speaking aboul
the irrigation projects. If mora funds
are given for these irrigation projects,
there will be more potential for the
Rural Employment Programme.

Our Government has started so
many good schemes to employ the
labour—qualified and non-qualified.
Government has also started an Ap-
prentice Training Scheme under the
Apprenticeship Act, 1961 as amended
in 1973. Against 1,8%,000 trade ap-
prentice seats located in 13325 estab-
lishments covered, the apprentice per-
sonnel were 1,34,700. Against the
25,931 seats located for the graduates
and technician apprentices, 12,427 ap-
prentices were undergoing training
by the end of December, 1985. This
includes the apprentices belonging to
the scheduled castes and scheduled
tribes, minorities, physically handi-
capped, women etc. Still we find cer-
tain drawbacks in this, We could not
fill up the percemtage of scheduled
caste and scheduled tribe reservations
which were given to them. 1 request
the hon. Minister to look into this
matter. The scheduled castes and
scheduled tribes should be given
equal representation admissibie to
them as per rules. Sir, the =zecond
largest force ot labour is the con-
struction labour. Construction indus-
try is 8 very big industry. Some
time ago, in this House Mr. Kalyana-
sundaram brought one non-official
Bill with regard to the welfare of
construction labour. More than two
crore people are engaged in censtruc-
tion work as construction workers
and they are very lowly paid. The
contractors are taking away the
cream of profits. 1 request the hon-
ourable Labouy Ministey to have some
legislation or rule whercby the con-
strugtion labour should be Lighly
paid.

Another important thing is, the
rystem of bonded labouy is a curse on
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the nation. It is a big evil. Our Min-
1stry has taken very serious step; to
release and rehabilitate the bonded
labour There were a total of 1,373,187
ponded labourers identified by the
different States and out of them,
1.46,230 have bheen rehabilitated. Sir,
it is a shame on all of us. Of course,
Karnatakag and Andhra are the
highest in respect of bonded labour.
Karnataka is having 62,689 hounded
labourers while Andhra is having
61,346, Of course, there are other
progressive States like Gujaral. Guja-
rat had only 61 bonded labourers out
of whom 38 have been rehabilitated.

MR. DEPUTY CHAIRMAN. Mr.
Jadhav, you must try to conclude be-
cause already you have taken 3 lot of
time, j

SHRI VITHALRAO MADHAVRAO
JADHAV. But during my speech
there were a lot of interruptions. But
I will conclude.

Sir, now I come to some problems
being faced by my State of Maharash-
tra. You may have read in the news-
papers that the Empress Mills, which
is the oldest textile mill of Nagpur,
belongs to the Tata Group. Actually,
the industrial establishment of the
Tata Group was started with the Em-
press Mills itself. But when they
found that with its age-old machinery
it is not profitable to run it, they
have now taken a decision to close
down that mill. Due to that thou-
sands of workers will be unemployed
and they will be starving. The Chief
Minister of Maharashtra is trying
very hard to convince the Tata Group
by saying that since they started iheir
industrial empire with this very «ill
in Naggpur, they should not keep it
closed. But he is not able to convince
them, Therefore, Sir, through you, 1
would request that the Government
of Maharashtrg or the Government of
India should take it under the NTC
so that the latour of the mill does
not suffer. :
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Only one more point and I will cos-
clude. There are more than 123 tex-
tile mills under the NTC in this coun-
try but there is disparity in the matter
of payment of allowances to them.
Whatever allowanceg are paid in
Ultar Pradesh or in Bombay and so
many other areas are not uniform.
There ig a difference in the allowance
paid to the NTC workers in Marath-
wada. The difference is Rs. 70 to 75.
A delegation has met the Textiles
Minister, Mr. Khurshed Alam Kbhan
somes one month back and they stow-
ed him the disparity. The bureau-
crats or officials are denying the just
claims of the NTC workerg to get
allowanceg equal] with other NTC
workers.  They are putting some
hurdles saying it jg not feasible, this
and that. I request the honourable
Labour Minister to g, into the details
and remove the dispraily and see
that uniform allowances are paid to
the NTC workers, whether ihey are
in Maharashtra or Andhra, Kerala or
Delhi or Uttar Pradesh.

With these few words, Sir, I con-
clude, Thank you very much..

SHRI GURUDAS DAS GUPTA
(West Bengal): Mr. Chairperson, Sir,
at the beginning let me draw the
notice of our Labkour Minister {0 an
alarming fact. The Seven lakh coal
workers of the country who had been
on strike for one day on 9th of last
month at the cal] of all the trade
unions including that which belongs
to hig party are being penalized by
the authorities—I do not know whe-
ther with the blessings of the Gov-
ernment—in that the workers will
have to lose nine days’ wages for
having participateq in one day’s ille-
gal strike. It seemg the authorities,
whoever they may be, the Coal India
or the Minister of Energy, have de-
clared a war on the coa] miners, 1If
the situation is such, T am constrained
to say, Sir, the situation is bound to
be reflecteq in the production of coal
which ultimately ghal] also have it<
repercussion on the production of
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power and energy of this country.
And the deficit of power or the con-
sequences on power is bound to affect
the indusirialisation of the country.
Therefore, this vital sector should not
ke allowed to become a victim of the
whim of the bureaucrats.

I do not know who. And the order
that hag been given 1ig atrocious.
Therefore, it wilj be quite appropriate
at this time if a‘ the beginning I make
a fervent appeal to the young and
dynamic Labour Minister how at pre-
sent in office. I dg not know how
long he will be there because there is
always a talk, again a talk, of his
replacement, by someone connected
with the INTUC, Mr. Ramanujam
and ajl that. If still he ig there, I
should expect some dynamic step.
At the beginning I request him to
look into the matter and see that such
atrocious order of wage cut tp the
extent of eight days is not carried out
for observing the strike which in the
opinion of the authorities is illegal.
Coming to the discussion an Lab-
our, Sir, let me narrate two of my
experiences. When Mr. Anjaiah was
in office, I approacheg him,

MR. DEPUTY CHAIRMAN: The
time allotted to your party is six
minutes, don’t forget.

SHRI GURUDAS DAS GUPTA: You
should allow some more time.
You have always been generous. And
such an empty House. If is, of course,
very disturbing to speak in g House
like this. Anyway, I would like your
indulgence, Sir, .

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): The hon.
Deputy Chairman was not kind {o me
today.

SHRI GURUDAS DAS GUPTA:
He will be kind, I am quite sure.
Anyway, Sir. it must be excluded
from my time.

1 had the occasion to request Mr.
Anjaiah when he wag the Labour
Minister that he should call a meeting
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of the representatives of the SAIL,
Steel Authority of India, and the
representatives of a steel unit in
Durgapur because some sort of tool-
down strike was going on, Mr.
Anjaiah at the beginning agreed.
Then, subsequently, he asked me to
meet the Steel Minister to get the
clearance, Since the clearance from
the Steel Ministry was not available,
the Labour Minister could not pick
up the caurage o call a meeting even
by the Labour Department to discuss
the situiution arising out of the tool-
down stiike, affecting production, go-
ing on {nvr three weeks.

After WIr. Anjaiah haq left and our

new and dynamic, young Labour
Minister had taken over, I had ap-
proached him one day to discuss with
him the problem on account of an
order thiit was given by the authori-
ties of the United Bank of India ewict.
ing the union officers from the pre-
mises of the Bank. The hon. Minis-
ter politely tolg me whether I had
met the Finance Minister.
g fawr gay st w7 Sw Ffawar
T t3ld hm I had not met him and 1
hag come to the Labour Minister.
I thought clearance of the Finance
Minister was necessary in order even
to call a  meeting regarding  this
episode.

1 am narrating this experience be-
cause ih my opinion this ig the limi-
tation of the Labour Department.
The Labour Department can act to
the extent the employer Ministry
agreeg it to act. Since the Govern-
ment of India ig the biggest employer,
therefore, our Labour ~Minister and
the Labour Ministry looking after the
welfare of the workers only act to
the extent the other Ministers would
like him to act. This ig not an in-
dapendent Ministry, this is a depen-
dent Ministrv T dn not eall him 3
bonder Minister. But at least I call
Fim not an independent Minister.
That is the paradox of the whole
situation of the labour relations of
this country.

"t
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Sir, going back, I should tell you
that everyone agrees that the atroci-
ties on the Harijans are increasing. I
can give you many statistics, Just
to give you one example, between
July ang December, 1985, 4,031 cases
of atrocities had taken place in
Madhya Pradesh; in UP. 2,245 cases,
Rajasthan g02 cases. You may ask me
why I am raising the question in the
discussion on Labour, not in that of
the Home Ministry. The reason is
simple, The atrocitieg on Harijans,
weaker sections and Adivasi; is g part
and parcel of the repression that has
been let loose on agriculiural wor-
kers, who are fighting for minimum
wages, Since there has been an
awakening in the agricultural wor-
kers to win the minlmum wage, as
a counter to this repression has been
let loose. Therefore, the point is that
tlre agricultural workers have been
suppresseq brutally because they are
demanding minimum wage. Here I
woulg like to quote from the TIMES
OF INDIA. The Times of India in its
Editorial says:

“Harijan group had gathered to
protest against the eviction from a
smal] plot of land ang that makes
the theory of encounter untenable.
According to one estimate more
than 100 persons are butchered
every month in the nine districts
of North Bihar, which are prone io
this kind of violence.”

I woulg like to draw the attention
of the hon. Minister to {his.

“The primary reason to the con-
{tnuance of the administration of the
Goondag appears i{p be their main
common opposition to the efforts by
the landless to assert their rights
to organise themselves around ele-
mentary demand for minimum
wage.”

My point is that the biggest labour
force of the country, which we call
the agricultural labour, does not pet
the minimum wage. They have no
security of job and have no human
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working conditions. In this respect,
1 woulg accuse the Labour Ministry
of breakig its pledges because as far
back as in 1980, Mr. Aajaiah said
on the foor of parliament that they
were going to enact a comprehensive
labour legislation to protect the in-
terests ¢f the agricultural workers.
That has; not yet been carried out.
You can imagine the labour force
which his brought self-sufficiency in
food, as a result of whose work agri-
cultura] production has increased, is
being denied payment of minimum
‘wages. There is no gratuity, no pen-
sion no security of job and no com-
pensation because of injury. This is
ihe situation in our country aftep so
many  years of independence. And
Mr. Anjaiah, the Labour Minister has
also broken his pledge most unfor-
tunately.

I can tell you the history of the
Labour Ministry is a history of break-
ing of pledges. To quote again the
Minister of Labour, Mr, Anjaiah, on
7-1-1985, according to a UNI Report
said: .

“Government woulg soon initiate
-measures against defualters of pro-
‘vident fund. The Management had
usurped workers provident Fund
to the tune of 100 crores of rupees
and the amount should not be re-
alised without Iinitiating drastic
measures—Anjaiah.”

Just imagine, in our country Rs.
100 crores has been misappropriated
and it requires enactment of a law.
"Several] months have passed, but no
step hag been taken by the Govern-
ment: neither by Mr. Anjaiah before
he left, nor by the mnew Minister
‘after he assumeq the office to ensure
measures so far as enaciment of
law is concerned for recovery of this
‘defaulted money.

Secondly. Smt. Ram Dulari Sinha
4n 1981 said in Calcutta that the ele-
vant lawe would e amended ‘soon’

192
Discussion concluded

1o enable the State Labour Depart-
ments to set up joint recovery cells
for provident funds and ESI dues.
That also has not heen done. In
West Bengal alone, Rs. 30 crores
have been lying in arrears in the ESI
Account, You are giving concessions
to the monopoly capital draining re-
sources, from the State Exchequer,
but what are you giving to the wor-
kers? ESI is a contributory fund.
Main money is being given by the
State Government and by the workers
themselves and by the employers.
No money is given by the Centre.
Even that money ig usurped; and no
law is enacteg to ensure recovery of
ESI dues eaten up by the employers.

Thirdly our new Labour Minister
said on 15th March, as per the Press
Report:

“The Government proposes to
enact lawg for the protection of the
construction workers.”

We are having 60 lakhg of construc-
tion workers in our country, of which
10 to 15 per cent are covered by the
Provident Fund. They have ng se-
curity of job. In many cases they
have no salary scale at all. There-
fore, Sir, the history of Labour Minis-
try ig a history of giving pledges and
breaking the pledges. Therefore, I
call upon the present Minister and
the Government tg see what he can
do in respect of the pledges that he
has given or that were given by his
predecessor,

MR. DEPUTY CHAIRMAN: Please
hurry up.

SHRI GURUDAS DAS GUPTA. 1
am hurrying. I will make two or
three points more, Let us imagine
how our Labour Department ig func-
tioning? How our bonded Labour Mi-
nistry is  functioning? Take for
example fixation of minimum wages.
According to the Planning Commis-
sion, the minimum wages for the
urban area shoulg be Rs. 600. But
our Labour Ministry has fixed the
minimum wage for the urban
area in Delhi at Rs. 414, Even
the directive of the Planning (om-
mission is being violated This Rs. 414
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minimum wage is below the poverty
Yine. When the country ig supposed
to fight against poverty, there 1s so
much of tears rolling down the
cheeks of our national leaders; and
lot of money is being spent on Adi-
vasis, but this Ministry is fixing up a
wage just below the poverty line and
in ut'er disregarq of the directive of
the Planning Commission.

. Sir, the cost of living index is he-
ing calculated on a family expendi-
ture survey which was carried out
in 1958-59, base year as 1960. Sir,
sust Imagine yoy want to modernise
the country. You want to bring high
technology for industry. You want
hi-technology to be used. But you
want the workers to lead a life which
they led some 25 years back. This
modernisation is meant for the in-
dustrialists. It is not meant for the
worker: who move the machines: and
they have to lead a life of medio-
crity. ... ‘

MR. DEPUTY CHAIRMAN: Please
conclude now. Otherwise, T will call
the next gpeaker,

SHRI GURUDAS DAS GUFTA: 1
will make onc or two points. k-
ness of industries is the biggest pro-
blem in the country. There are over
1 lakh units which are sick. The em-
ployers suck the blood of the units
and then discard. It is just like a vil-
lain enjoying a woman and then
throwing her hody into a river The
industrialiste of our country are using
the machines for their own benefit
and for the modernisation of their
own life style. After they extract
everything from it then they discard
it. 'That is the reason for sickness.
. But ultimately the workers are vie-
timised Sir, may I know from the
class. I call thic laobour policy as
Minister what is hig attitude towards
the sickness of industries which are
growing at an an alarming ang «iena-
cing rated in our country every dav’

MR, DEPUTY CHAIRMAN.: Please
sit down.

367 RS—7
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SHRI GURUDAS DAS GUPTA:
Just one more point. I call thig la-
bour policy as anti-labour. I call this
labour policy as pro-capitalist. I call
this labour poiicy as total disregard
towards the inierest of the working
anti-people. I demand the reversal
of the policy. I want the Minister to
tell me, whether he is going tn have
a look at the policy and examine the
volicy? Thank you,

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
. A SANGMA); What do you call
yourself? )

SHRI GURUDAS DAS GUPTA. 1
call myself as a friend of the peorle.
At the same time, I do not call your-
self as an enemy of the people.
Otherwise I would not have appeal-
ed to you,

SHRY CHIMANBHAI LIEATA
(Gujarat): Mr. Deputy Chairman, Sir,
I was hearing the speeches from the
Oprosition side very carefully and
I must make a note that they feoiled
to see any positive achievemen; on
the side of the Government. If there
are any shor‘comings on the part of
the Labour Ministry and of the Go-
vernment on the labour front, they-
could have suzgested some poinis to
enable the Government tg make some
se'f-assessment and make necessary
corrections for the improvement

Now, Sir, what I feel is that the
Government has done something good
on the labour front during the last
vear. The interest on provident
fund hag been raised. The bonus
limit has been raised. Slap of ehgi-
bility limit for income tax has been
raised so that the clerical staff 15 not
covered now by income tax. Then
if yvou go through the Budget, you
will find that in Twenty Point Pro-
gramme, there was Rs. 1,000 crores
of expenditure last year, but this
time, exvenditure has gone up six
timeg more. Housing is also pronused
for weaker section and one of the
most important Bills that was passed

Al
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in the last Session wag about the pr--
vention of siex umis, This was a
very important measure so that un-
employment could be curbed and con-
trolled, _—

Now having said these things that
the Governinent has done someth..g
good, let us come 1o the shoctcum-
ings of the departmentg and the Go-
vernment on this front also. Sir there
is a sort of depression in a section
of industries. A review was made
that there are more than 80,060 sick
units in the country and theg the
conclusion emerged that 52 per cent
of the sick units were mismanaged,
Now, there is a Bill passed in the
last Session on this, but then also
the question would arise. Subpose
you nationalise some units and some-
times our ‘Opposition friends empha-
sise and concentrate more on this
aspect and I share their sentiments
but I feel nationalisation alonc is
not the answer to the problem.

Mismanagement is done deliberate-
ly and we are he'pless. Government
1s also helpless although it can take
some measures. But when the unmits
are nationalied, say NTC hag gct 125
mil's und they have made g proposal
that five texti'le mills should be
closed down. Now, if
wantg to close down the mills, who
should ‘ake it over? The question
is, there is mismanagement in private
sector as well as in public sector too.

In the public sector although we
call it a na‘ionalisation, it is not a

socialist nationalisation. It is a bu-
reaucratic nationalisation. Bureau-
crats are handling things. Now-a-

days, bureaucra’s are made Chairmen
of the undertakings and there is a
two-in-one, Chairman-cum-Managing
Director, both are one in the name
of efficiency and today, Sir, if you
have gone through the Times df
India, if it has come across you at
the bottom there i3 a news.:” “that
because public undertakings are not
doing well there will be a foreign

the NTC.
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consultancy and join! venture in the

name of NRI's having American com-
panies in U.S.A.” So, step by step,
they are going down. Why can‘t we
improve at least public sector which
is in our hands? Why should there be
‘2 bureaucrat holding the office of
Chairman-cum-Maneging Direc'or, I
am not against all bureaucrats, but I
I am against the system of bureau-
cracy for -he simple reason that an
officer does not have a day-to-day
direct contact wi'h the workers
and the people and therefore, he
does not know certain basic things,

certain basic  practical problems
which non-official Chairman may
understand and will  translate

such  'houghts into action so the
public sector undertaking tries to im-
prove. But this is not being done
and here lies *he fault.

My second point is labour partici-
pation in management. If a public
sector is going corrupt who can
control it? It is only the labour be-
cause the laboyr is going to suffer.
In *he five textile mills that are pro-
posed to be closed down by the NTC,
not a single director of the NTC is
going to suffer from hunger. But as
I have seen in Ahmedabad, dozens of
workers commit suicide because there
is no alternative means of livelihood
for them. So I have been reques’ing
the Ministry, “why don’t you start
labour participation in managzment?”
But till to day only perfunclory
things are being done. We try to
enact some measures, but the role
that is allotted to the labour is not

commensurate with *he directive
principla of labour participation
or of socialism. Here lies the

whole crux of the problem, As
I understand, more and more in-
dustries are going to be sick. And
whan the public sector uni's fail,
ideas of joint ventures are trotted out.
And now non-resident Indians staying
in the USA would float a company
and *hey will have 51 per cent share
and they will have a joint company
with Indian public gector companies.
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THE MINISTER OF STATE 1IN
THE DEPARTMENT OF CIVIL AVI-
ATION (SHRI JAGDISH TYTLER):
Forty-nine per cent,

SHRI CHIMANBHAI MEHTA: To-
day in the Times of Indu it is given
as 51 per cent. Thank you for cor-
recting me. This is how neo-colonia-
lism works. It workg because of our
own weaknesses. Foreigners invaded
India not because ‘hey were strong
but because we were weak a coun-
try suffering from casteism and com-
munalism, Now the bureaucrats are
failing and partly our politicians are
also failing; therefore, our economy
is suffering and it wil] come more and
more under strain. Here comes the
role of the labour. el T =

Here I will praise the general
achievements of the Government but
I will also point out the shortcomings.
Now, what about the labour move-
men-? An hon. Member said just
now that millions of workers went on
strike., For what? Sir, unemploy-
ment ig everywhere in the country.
Can I demand that because I am a
worker, when I retire, my son
should get the job and no other
unemployed worker Ig this the
way we are trying to builg ‘the
labour movement? When there are
no issues, we try to bring in issues.
On flimsy grounds, we organise strik-
es. What is our attitude towards pro-
duction? As a sincere labour seg-
ment of *he society, we must ask for
the redressal of the workers’ griev-
ances. But there should be a posi-
tive approach towards production, to-
wards certain norm and towards na-
tional duties. This has been forgot-
ten, I may say that there are several
unions, hundreds of unions, thousands
of union, where electiong are not
held. or are held just on paper. The
President and the General Secretary
just write down their names and put
it in *he press. If the workers are
suffering from this sort of treatment,
when there is no democracy in the
labour movement, then ultimately
what will happen to the public sector,

3
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what will happen to the nation? We
say that the workers are the van-
guard of the nation. But if, as trade
union, leaders, we do no’ remove these
basic weaknesses, the  workeis can
not play the role that we are expect-
ing of them, Therefore, the labour
movement should see that elections
are properly held. A representative
from the Labour Ministry or the Re-
gistrar’s office must go to the general
body meeting. He is not supposed to
mtervene but a! least he must report
back whether the electiong were held
proberly or not. The workers should
know, as to who are the genuinely
elected jeaders. Now-a-days we know
that in the labour movemen®, a Mafia
section has already emerged. They
organise strikes just to blackmail the
employer and to blackmail the emp-
loyees also. Genuine workers who
wang to go and work are murdered.
Did it not happen in Bombay? Is it
not happening in othe places? Be-
cause, there is no genuine democra-
cy in a section of the labour move-
ment. I don't say the entire labour
movement is suffering from this. But
with such a labour movement how
can you improve the public sector? I
made a criticism from another angle,
that Government is appointing bu-
reaucraty as Chairmen and Managing
Directors—CMDs—but  the labour
movemen' is also responsible for re-
maining inactive and passive on this
isswe, After retirement of a worker,
he is given the birth right that his
son will be given the job. When
there is unemployment on such a
huge scale and if people are organis-

ing strikes on such issues, can we
call it a stand for strengthening na-
tional economy? No. Therefore the
whole issue has to be looked into
properly and the Labour Ministry

should examine thoroughly what is
happening within the labour move-
ment and within the labour organi-
sations, This is also a very important
aspect. (Time-bell rings). -
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The other day some speakers—they
are not here now—were advocating
the theory that labour leaders should
not go into politics and politicians
should not go into labour movement,
They do not know the primary ele-
ments of labour movement in India.
What was Mahatmy Gandhi? Mahat-
ma Gandhi organised a very impor-
tant strike in Ahmedabad at the end
of the First World War. He won ‘he
demands. He wag one of the great
labour leaders, He was a great-states-
man. He was a great politician. And
he was a great saint too. He was
three-in-one, Therefore, all fabour
leaders, if they want o »scrve the
-nation, serve the working class, they
must turn out to be first rate trade
unionists, they must turn out to be
. first rate statesmen, they must
possess the virtues of a saint It
is not the narrow, polilical self-
interest that we should cultivate.
Therefore, such talk is crude and pri-
mitive; you should not advocate that
labour leaders should no* go into po-
litics. there are bureaucrats in the
Labour Ministry who try to work out
this sort of a legislation that outsi-
ders will not be allowed to become
office-bearers. We cannot agree with
this (Time-bell rings).

Now about violence in labour move-
ment, Violence should be condemned
by all trade unions. Some ‘'rade
unions try to organise violence, Vio-
lence breeds counter violence. Some-
times the violence of the employers
is much more ghastly, It is like
ultra revolutionaries  inviting  counter
revolutionaries, Therefore, Mahatma
Gandhi has shown in India that a
peaceful labour movement can do
miracles. I has enough strength and,
therefore there is no need for any-
one to resort to violent methods,

I shall now make a few sugges-
tions, Labour participation must be
worked out carefully by the ILabour
Ministry and the employing Minis-
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tries must accept it because only
labour participation would be able
to save the industry. If the employ-
ing Ministries controlled by burcau-
cracy, sometimes under the influence
of capitalists, do not accept this
theory, then in national interes’s the
Labour Ministry must assert itself
and say that labour participation is
a mus', the directive principles
that are enshrined in our Consti-
tution will have to Dbe imple-
mented. That should be done. And
the Labour Ministry should tell the
other Ministries that Wherever the
underakings fail, make big losses, and
are on the verge of closure, then
their managers must be dismissed
from their posts. When you can
dismiss workers, if they do not per-
form their work properly, why not
the managers be dismissed for their
failures? Why should the managers
and general managers be allowed to
remain at the head of the undertak-
ings if they cannot run *he undertak-
ings properly? They too should be
dismissed. There should be norms
of dismissal. ..

MR, DEPUTY CHAIRMAN: Come
to the last point now.

SHRI CHIMANBHAI MEHTA: No,
Qir. There is a very depressing
picture on the working class front
also to which I have to refer now.
Now, Sir, caste-based unions are
coming up. Unions based on religion
and caste are coming up and this
feature will divide our trade union
movement and the movement will be
working on very unhealthy lines,
Trade union movement is for national
integration too and, therefore, I would
like to  suggest that such unions
should not be registered at all and
if any amendment is required to the
trade union low, it should be made.

Now, Sir, about the ESI, I have said
sufficiently, therefore in short T would
say its working must be reviewed
completely. The bonus limit should I
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raised to Rs. 2,500. The Labour
Minister in the past talked of
workers’ co-operatives, At least one
or two examples of thig should be
there in the country and the Labour
Ministry should see that they work
properly.

In the ©public sector wunits, the
offices of the Chairman and the
Managing Director should be separa-
ted and the Chairman should be a
non-official. These are a few of my
suggestions. The Labour Ministry,
- taking a total view of the national
economy and the national jnterest and
treating them as the foremost and
treating the vieWs of others as secon-
dary, come out with appropriate pro-
posals. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now,
Mr. Satya Prakash Malaviya,

=Y Teq SFT AT (IT L) |
qAWEY, 99 gATa &fagw gqar ar
AN T 1T F Faegr Ay TS O fF
M W A g =g @A Wi g
ATer F arg oad wfged sk ar—vr
'aﬂsrrﬁwg U TAT FT AT JAI |
q & §19 "Es, §fayw § 9E-
uW o mar an, 99F waees 23 §

T I AT et A F f5 oW
afamwaz%wnsﬂ‘a@ AT
ST, A8 24 §, S &
syfis & 7 aT wfTEy 0y e
FTE AR TS 41 H S Hfawm
& Hif frdws fogia & SO ag wer
T g f5 g uEE A FW F W
wifes wfese fea s &1 s G
SRR | ATEBR 43 § AWl &
f@rﬁ‘ﬁwmwﬁﬁ e A

T$ ¥ 5 wesR 43(T) ¥ ot aw §
mﬁﬁagm, IqY I @ F F-
g o § § fw
IO ¥ §, SEH SOd Wi
gy | Afe o gEwy AT ag & fR
fres 35 &l § gATR dfeum & S
AT #1 TS 4F ST g9 Fof AF
FIA &1 F @9 9g9 W A
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ST arer wfgs § S A ¥ wgA
qEM 1 AT, sfage 6 ara
4V @a@ R AT FT R 2 FF ¢

“Prohibition of employment of
children in factories, etc, No child,
below the age of 14, shall be em-
ployed to work in any factory or
in any mine or in amy otoner hazar-
dous employment.”

ey, ut TavgY, 1985
I A9 &9 FT GFH g0 HIT
IqH Y T T FT SIGEIL JT @Y
T fFogn WM A S oAt wEE §
IF FW T 9T QI gfaaey aEr
S| aﬁam@aéﬁﬁlsss-
86 F St qTfF feaE &, = fawm
1 I F geforg Y € § g I9H ST
A HT AT gid § IaaT H q fHar
gl Wik Asgrmng fF

“Child labour continues to exist
because of socio-economic condi-
tions in the country, Moreover, in
the present state of economic deve-
lopment, it would neither be feasi-
ble nor desirable to prevent child
from working.”

Y wrEY, Wi Wy 39 aWw ¥y
gEEI LA F 6T, 7 awr, 8
W, 12 G w god S9! Ao T8¢
faemn, wgee #1 wger  AE T,
@%ﬁmaﬁﬁmﬁ”f:ﬁﬁ
AN ZFC UF FW W 937 § ;T
qawﬁmmmwm%m

g Y & 7 oo e
TEET &1 3, IR faeerd gurd
FTER A § | mIw A afqgw
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[ = gex wo19r Frareia |

I & FW A AT g § 1 T T
afqorarg & faaw oF g ¥ =
a7 faaraad Y G & ¥ 9=y EEER
HTH FLT g qa‘t—ﬁ%sﬁwmﬁ
a7 §1 & ¥ 79 faaaa § JiowR A
Ry sam &1 & =g & gely Sy
AT HIAT IAC & AT FA ¥ F7 q¢ 99-
i f& fFg TwR F INR JAR
fear war & o fFa gF ¥ 3O
Fraffag aar 9498 5 ag g1 v a&
fF qarg, W AT faardre F qrer
afest & fgdi & @ w0 FFar o @
} wAwamar MM fE
F ST 9F AT AAF  FA amn
AR AT & | AEATC W I o
grad faar s g AR @ 0@
e § fr frde aiaea § aga ot 39
WA GG HCE TR arrwsqﬁrﬁ
¥ grafga  fagas o sonm
TqH 3G q1a A TFR frar o @
& gaR AW F Y rwwfsq vy w9
FT & g FGIT 1981 FT FATAAT
& g FAGFAT 22 FAT § #AR
TaFT Aaaq ag g K @ R v
AT &1 A AT JTEET § IGHT
m’ra-ﬁrq' uF g qv fgear  mEe
fog aritor w9 R 9K 48 G§ 6A-
gaﬁmm%ﬁtafma a
FAHY ¢F THX &7 39 fAqar g 7 gqar
AT Gar FT 9T & a9y ge= A
qfaTe T A0 FX GF | gafad
yosm oy 3 5 wmH o«
FW FT ITME FL | Heal o
g fedr ¥ o agqen 1 AT § g
SA1A ATH{GT FLAT 9gAT € | qH 94O
mm%iﬁﬁamm Al Sff #71 Og
W%Gﬁrnﬂ 10 ST F 3feaa
oRE ¥ o9 ® A oar gasr
mﬁmﬁw%wﬁém
FIRIfrad TR FT T4 4T |

I quote:

“Mr. Sangma, however, regretted
that the employers thought that
they were born to rule and the

workers were slog with minimum |

-
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or even less than minimum salary,
Unless there is 3 change in this
mentality, their relations cauld not
improve, he asserted.!

@t qF & W & fodwar o
st wIar fqae ster feao ¥ osw
feafar ¥ sasr suifFas #@ @0
THE A wo ey wfafww,
faga ot qr F177 § IWFT &y
& a0y w A FOAT T | wOoA-
¢, 34 fram s o wfgw & Sa
age foraew g3 § #fwa ST
fesdqaes & wit woige qedft ad %

trr?rgs“mﬁfrgir:rérqr%%w‘ﬂ'

T TC T A Ffro q4itF 7
g dww & Gar g9 Af a%
a3 § 79 § wivs F grvw ag
FIFAAT A | T@ gEAA F
g fawn 1 3o Far wfgy
AT qUF gAAT ITH g H HTAIT
97 1975 F 9fwsl F 97 § 175
Gax g¢ w7 7 3% fa~1s 3384
gT 1 4L IFIT 1976 ; 90 HIAA
AAFT F oq § A fawis 2663
gT 1 1977 oW ¥ 117 AR
tasre 2439 1 1978 ; FTAX 89
#re fats & 3305 HEF T 1
1979 ; 66 T ¥ W< faim 7

4607 ®FF gY | AT 1980 4 94 |

q 58 gl fag & 4234 FEAFYN
& ug srrar wign g & owfat .
qag ¢ f& w3 wfgs e=liiw
fesqasy & wior wg & W &
g% fakia & 374 =fas dad ¥
i & 1 FEEr qli-drar Ao 98
gar fr @z F9I% 0T w9 wFEEHAI
F qedr A FT WF AR w0 AT
s § Sfeeq Qe IIX wew 9y
FZ QR0 ALY & st g wrway,
11 08
AT gaFId & fow @1 T arE S
T ¥ AR wagd e aaa
WET A WEAA  qAY T F 1}
FOT-FU 10 747 & I¥ & TI7-
artmﬁwr@%,aaasﬁm
7@ arg § w=f A T AT

.

1985 FT TAFRY HIX

v
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Z® faafgar & adfr & sifor & &
Fi§ fAds 78 a1 g1 10w AT
quate F &g R0 gy ogq Qv
qrarT frerad w30 <@t Aty
33 F qTg Wy g AiEe F
gfaard afr & g« AT wGA
e, qa 951 A aa g 5 oadf
W2 | Fer HAT AN F IF AT AT
R ore frar ar 5 =t qar gafea
T ooy § fF aeqt gg Aagoswr
Gy T TARY, T-EFHT F
FITFIAT FT a7 gL 4T &
FA § ®T & & &7 4T 13 F
g0 ugt g3 far sy X qreom
et TR

MR. DEPUTY CHAIRMAN: I am
calling the next speaker, please.

s g AW AeEE . Faw
%P g\ AT A, FF TgAl W
& @ gfaai 9¢ ¥ wagl agal
wf &0 wagy fgg@ way F1 oz
§3T § 3-4 f&7 qF 3§ A7 AWM
F AR AT T AU LD F WA
& fr owwgd ¥ ORI ow v ¥
TIF gU A q wigt  wfaw §
AR EAH FRY T SR WE AT
¥ I F gAFW AGT FA AT
urT gwg &1 ar oy 3t g7 w2 faor
T F 1 TRE weEl F |rT WA
oIy qF waT fga 3me &7 &
HITH AIATL IFE FLATE L - -

[The Vice-Chairman (Shri Santash
Kumar Sahu) in the Chair] -

SHRI S. W. DHABE (Maharash-
tra): Mr. Deputy Chairman, Sir, We
are discussing the Labour Ministry’s
ceport for the first time in the last
number of years. The report of 1985-
86 is a catalogue of even's. It does
not give any direction as to how the
labour policy 4s going to be imple-
mented and what its contents are.
The test of the labour policy is that
it. must be able to solve the impor-
tant problems and be an instrument

t

. ——
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for sound economic policies and wel-
fare of the working classes. Unfortu-
nately, we have not got any national
labour policy. Nor is there any
attempt to  evolve it, Individual
rights are not guaranteed under our
legislative provisions. Collective bar-
gaining has been given a go-by. Not
a word about this has been said in
Volume I of the report of the Minis.
fry. There are pious hopes about the
organisation of 'rural workers, Though
we adopted 3 convention, we have
not taken any further steps.

The same is the position even in
the newspaper industry. Automation
is the main problem today. The
Hindustan Times newspapers has been
closed for the l-st 9 days because of
impending automation and the workers
are demanding a negotiated  settle-
ment on such an important issue.
National Herald at Lucknow has
been closed for the last 4 months. The
National Herald here has been closed
since 18-4-1986. There is a French
News Agency called ACF., 1t is
working from the PTI building. To
the best of my knowledge, they have
smuggled computers and they are
removing all the Indian employees.
The previous Labour Mimuster had
constituted u Tripartite Committee to
consider the implementation of Pale-
kar Aware and for other matlers, In
the last meeting which T had attend.
ed, there was a demand by the
representatives of the trade unions
that there should be a discussion on
the question of automation and
increase in the wages. Those discus-
sions weTe not yet held though pro-
mised by the earlier Minister. T appeal
to the hon. Minister that he should

immediately call for the Tripartite
Commi‘tee meeting of the newsnaner
management and the newspaper

emplovees’ representatives to consider
the vital issue of automation in the
industry and retrenchment, Tn Raias-
than State alone, Sir, 500 neWspaper
embplovees have been retrenched he-
cause of the new automation intro-
duceg there. Therefore. this au<s-
tion of automation il,.veg.

!
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[Shri S. W. Dhabe]

and require serious consideration be-
fore it develops into g largre problem
just like the Wage Board.

Sir, the second point which I want
to submit is collective bargaining, As
far back as in 1969, the National
Labour Commission recommended
that for collective bargaiming, one
single agent union in the industry is
necessary. Today we have got a set
of Acts under the State legislations
like the Bombay Industrial Relations
Act in Maharaghtra, There are sintfilar
Acts in Madhya Pradesh and Rajas-
than where there is a provision for

statutory  recognition and also a
representative union. It is high time
that we should have recognised

uniong in every industry. The need
for provision for recognition of unions
was stressed in the Second Five Year
Plan, We are in the Seventh Five
Year Plan. More than 20 years have
passed but we have not yet been able
to come to the grip of the problem,
that is one union one industry, In the
multiplicity of unions and in the
democratic set up, it is not possible
to have only one union under the law.
Therefore, a law for the statutory
collective bargaining agent is a must
if the hon. Minister wants any pro-
gress to be made in production and

discipline and industrial peace. It is-

a matter of great regret that for the
last 30 years we are only having a
voluntary code of discipline, And
according to the criterion given in
the code of discipline, we are having
the recognition of unions on the basis
that it is given for two years. In that
code it is provided that 15 per cent
membership is for an undertaking
and 25 per cent membership for the
industry. Sir, this question was
examined at lensgth by the National
Labour Commission for whidh no
less a person than Mr. Justicq Gajen-
dragadkar, the former Chief Justice
of the Supreme Court,
was the Chairman. It made a
"wery important recommendation for
constituting the Indusrial Relations

Discussion concluded

Commission which should go into the
question as an independent agency -
and give recognition to the unions
But even now the Government is not
taking any decision, Why? That
shows, ag what my friend and collea-
gue, Mr. Suku] was saying earlier, the
political interest is in the mainten-
ance of the status quo, All the trade
unions are demanding that the unions
should be recognised by secret ballot.
If we can elect 3 Government, a
democratic = Government by secret

.ballot and people voting, why is the

difficulty in having a secret ballot in
recognising the union and verifying
it? It will show which has got the
majority. Otherwise, Sir, see what
happened in Maharashtra. In spite
of the oplpoﬁtion of the recognised
Textile Union the Rashtriya Mill
Mazdoor Sangh strike took place in
Bombay. The wunion was claiming
two lakh workers membership, But
all the workers went on strike.
Therefdre, if industrial harmony is
to be established, I urge the hon.
Minister to take a decision to have a
statutorily recognised collective bar-
gaining agent in each industry and
undertaking. Sir, this important
aspect is being neglected
and then we blame the
working class and also
otherg that production is
affected on account of multiplicity of
unions, intra-union rivalry or workers
are not unionised. Therefore, in order
to unionise the workers it is very
cssentia] that you must create a
healthy industria) relations machi-
nery.

4.00 p.m.

- 3

The second most important aspect
in this country is the welfare of rural
workers, This question of welfare of
‘rural workers has been discussed in
the Ministry’s Report at pages 26 to
31, paragraph 9.2. I quote from the
Ministry’s Report “I.L.0O. Convention
No. 141 concerning the Rural Wor-
kers’ - organisation was ratiied by
India on 18 August 1978. Since then
there has been a substantial effort on



209 Discussion on the working [ 30 APRIL 1986 Jof the Minjstry of Lobour o10- .

the part of the Government to iden-
tify the different categories of rural
workers and work for their soCio-
economic upliftment.” A few lines
Wwhich are mentioned in this para-
graph are totally irrelevant so far as
the subject of ILO is concerned. The
IO Convention No. 141 related to
the freedom of the rural workers
organisation. Secondly, the Govern-
ment must come forward for giving
protection to office bearers of rural
workers’ trade unions, For the last
six years the Government has been
talking of welfare of rural workers
but hag done nothing for promoting
rural workers’ trade unions,

The Tndustrial Disputes Act or the
Trade Union Act is not amended to
give the rural workers’ o¢rganisation
what is called immunity from victi-
misation, These workers are still at
the mercy of the landlords and the
Government has failed to take any
action in this matter in spite of the
ILO Convention being adopted in 1978,

Sir, another question which is very
important is about the service condi-
tions of the rural workers and rural
disputes. Provisions of the Industrial
Disputes Act, do not apply to the
rural workers, you know, what is
then the machinery for the rural
workers available today? No machi-
nery has been provided for them and
there jg no machinery forr the solu-
tion of rural disputes? Nor has any
legislation been passed for their
service conditions on the lines of the
Industrial Employees (Standing
Orders) Act, 1946. Consultations are
held in India with the industrial
workers only. Recently Indian Labour
Conference (II.C) was held. But not
a single topic of rural workers’ was
discussed there. The largest number
of workers today are in the rural
sector, They require more attention
because they are unorganised. They
have got more problems. They have
no security of wages and no security
of job, Therefore, T apveal to the
Minister to have a standing commit-
tee and call g conference only for
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discussing rural workers’ problems.
In fact, the time has come to have &
separate Ministry of Rural Labour,
The rura] machinery which is work-
ing today is oriented fully for indus-
trial workers and therefore it is very
essential that an early action is taken
to see how to organise these workers
so that it will help in trying to
improve the rural economy and wel-
fare of rural workers (Time bell rings).

Sir, one more point and I will
finish, Then, I want to suggest to the
Minister that we all talk of settle-
ment of disputes. Under the Indus-
trial Disputes Act, 1947, which was
amended, we have provided for a
grievances settlement machinry or a
committee. Now, this grievances
settlement machinery or g committee
which was provided by the Act up
till now, Government has not set up,
though it has been passed five or six
years ago or had any meeting,

Then, Sir, as you know, the Pay-
ment of Bonus Act was passed during
the Emergency and it was said that it
should be made applicable to workers
in a factory where they are less than
20 but more than -10. Even after the
amendment that has been made for
the last ten years, no notification by
the Labour Ministry making it appli-
cable to workers working in small
scale sector has come. I, therefore,
appeal to the Minister that the ques-
tion of implementation of all the
labour lawg and the decisions taken
by the Government should be looked
into and  proper monitoring done.
Lastly, there is no family planning
in our labour legislations, We have
got more than one hundred statutes
on the Statute Book., Time has come
when the Government should form
a labour code and have less legisla-
tions so that the labour issues can
be solved easily. With these words,
I conclude. !
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SHRI KAFIL, VERMA (Uttar
Pradesh).  Sir, there is no industry
today in the country so much faced
by unrest as the newspaper indus-
try. This is because of the Wage
Board and denial of justice to the
newspaper men. We are thankful to
both the Houses as well as to all the
politica] parlies and the people in
general for their great support to
the cause of journalists but we are
sorry that all this protest and all
this support to this cause has had no
effect on the Wage Board. Despite
strong protests voiced in the country
the Wage Board has gone ahead with
its unjust attitude to the journalists

and non-journa.ists . You will be
surprised to know that they have
not changed even a coma of their

ecarlier resolve and earlier recom-
mendation of 7.5 per cent interim
relief with a minimum of Rs. 45.

" How unjust it is? You will appre-

ciate that ten years ago—now the
prices are two times higher—the
minimum interim relief granted to
newsmen was Rs. 85|. and today it
is Rs. 45. My information is that
they are submittng their report

today or tomorrow; probably today

" and this is the majority report. The

Chairman and two independent mem-
bers have gone completely by the
views of the proprieors. Unfortuna-
tely, they have not listened to the

-voice of reason, to the mass of evi-

dence produced by the representa-
tives of the working journalisls who
had to walk out and I am sure the
Labour Minister will appreciate the

“illegalily when 1 say that the Chair-

‘man and two independent members

introduced certain proposals for
which they did not give any reasons.
This is grossly illegal. 1 hone the
‘Minister will take notice of it. But

Jater while writing the report as an

after-thought, some
reasons and that

invalid. = _ ,

they
too

gave
completely
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Secondly, they wasted six monthg
in arguing as to what is the difference
between the interim rates of wages
and the interim relief, which is
absurd. They wasted six long months
and later the Chairman came to the
conclusion that there.was no diffe-
rence after the Government wrote
to them. The Chairman was more
interested in his status and the type
of accommodation which he wanted
like a Cabinet Minister and a P. A.
round the clock. And the House wil]
be surprised to know that the Chair~
man was interested in a world tour
gomng about the world, on a round
the world tour. But he was restrain-
ed by memebers who told him that
this will be absurd and that this wil
only bring shame 1o the Wage
Board, So much of valuable time
was wasted by them and what they
produced is just anti-labour.

The hon. Minister was good enough
to indicate in his reply yesterday,
during question Hour, ‘*hat the Gov-
ernment has ample powers under’
section 30A of the working Journ-
alists Act to radically modify the
recommendations of this Board. This
stands on a different footing altoge-
ther from the final recommendations.
So far as the interim rates of wages
go the Government has full powers
and I am sure, the Minister will do
full justice 1o the journalists and
undo the wrong done to them by the

Chairman, the two  indep2iwent
member and the two proprietors who
have actad in  union  against  the

working class. This Government is a
socialist Government and is com-
mitted to the cause of workers.
Therefore, I am sure it will do

justice and it will act quickly.

Sir, you will be surprised to know
that even the earlier Award the
Palekar Award, has not been imple-
mented properly. Agcording to the
figures given by the Government jt
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seif to the Committee, to the tripartite
committee set up by Government to
_ oversee the implementation of the
fecommendations and ensure that
these are given effect to properly
only 655 establishments implemented
the recommendations 33 did it
partly and as many as 293
. establishments did not at all imp.e~
- guent  the recommendations. They
have moved the courts. Some of
them have moved the courls. The
matter is pending. You will be fur-
ther surprised to know that the
cases pending in the courts will
come up in the Supreme Court six
months later. They have not been
taken up as yet. You will appreciate
. how much delay is caused in secur-
ing justice to the journalists. When
after yearg and years of labour some
thing comes out it is not jmplemen-
ted by the proprietors of npewspaper
Thais i3 our fate. Not only the
Paleker Award.

Another problem which is worry-~
ing us is automation, modernisation
in the newspaper industry and in-
troduction of new technology. This
is possing a threat to the employ-
ment of thousands of workers in the
newspaper industry on the non-
journalists side, The Government
had given an assurance that there
will be no retrenchment following
introduction of new technology. But
newspapers are resorting to large-
scale retrenchment. For example, in
Makkal Kural in Madras, Rajasthan
Patrika and Rajput of Jaipur. The
Prime Minisier’s assurance on Dece-
mber 16, 1985 of bringing in a Bill to
ban retrenchment in the newspaper
industry as a result of automation,
has not yet been fulfilled. I hope, the
Government will dj it. Before I
Idrget this point, let me appeal to
the Minister to take the responsibili-
ty. The Centre should take the res-
ponuaibility directly of not only ensur-
jng that thele is mo retrenchment

-
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; . 21
Discussion concluded 4

because of automation, but they
shou.d also call a tripartite meeting
of the newspaper industry to ensure
that there is po relrenchment because
of auw.omation. The Government
should take the Centre should take
the responsibility of implementing
the Paleker Award as well as the
mew  Award which will be coming.
Sir, pension for journalis's is anather
important subject which has been engag-
ing the attention of journalists and poa
journa ists  alike. Some Goveraments
like Kerala have implemented it but
we differ radically form Xerala
Government because it has given
some sort of a dole which is insult-
ing. We want a scheme ip which the
journalists can contribute something
the proprietors can give something
and the Government can give some-
thing. I hope the Government of
India will introduce a comprehensive
pension scheme as a social security
measure for journglisls.

Then, Sir, there is the need for
drastic change and improvement in
the Industria] Disputes Act and
oher trade union Acts which are
totally inadequate. I hope the Minis-
ter, while replying will indicate the
changes he has
promised to introduce. I must point
out that the Labour Courts take very
long to decide the cases of journahsts.
The litigation drags on and the poor
journalists or the poor workers can
not compete with the propriefors who
have the company funds to finance
litigations. Even after the High
Courts gave a verdict in favour of
the journa'ists and the working class
it is not implemented as ig happen-
ing in U, P on a large scale. There-
fore, the Industrial Dispute Act and
the labour laws must be changed
guitably so that speedy justice is
available to the journalists and to

the other working class. - - il
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[Shri Kapil Verma] i

My last point is that there should
be  permanent automatic wage
eV machinery, Internay di-
Vvision of jntegrated establish-
men!s to bring down profits
should be avoided ang evading of
taxeg should not be permitted, Many
companies have been split into sepa-
Tate companieg to look afier new sup-
Ply, printng, editing, distribution,
étc, as hag happened in the case of
Eenadu, and the Government is doing
nothing to prevent the illegal acls
committed by them. In this way they
are denying veal wageg to journalists
and they are evading taxes. Times

.of Ind'a has brought out an edition

from Lucknaw under the banner of
Jana Sewak Karyalaya just to defy
the law’ and deny the wages., Times
of India is one of the richest news-

- papers in the country but it is doing

_ very little for the journalists. It is

bring:ng out editions under the ban-
ner of different captions and comp-
anieg which ig highly illegal,

Lastly, I would like to appeal to the
Minister to pay attention to the in-
definite strike in the Hindustan Times
and to bring about settlement so that
strike is withdrawn and the Capital
js not denied of the beneflt of such
a good newspaper, , v

I hope the Minister will kindly
reply to these points and take speedy
action to bring relief to journalists.

SHRI P. A. SANGMA: Sir, I thank
the hon. Members who have partici-
pated in thig debate, I thank them
for having raised a number of vital
issues and also for having given a lot
of suagestions: T can assure the hon.
Members that ihe suggestions that
they have made will certainly be ta-
ken note of and we will pay our at-
tention towards all those points to
see what can be done.

Tomorrow is the May Day and to-
morrow’s May Day happens {o be the
Centenary May Day. On behalf of

-

-
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myself, on behalf of my Ministry and
the Government of Ind.a, I would like
to take this opportunity of conveying
our greetings to the workerg for the
Centenary May Day and I wish the
celebrationg all over the couniry all
the success.

Sir, on 1st May last year, our Prime
Minister addressed the workers in
Dhanbad. In hig address to, the wor-
kers, the Prime Minister appealed to
the workerg to be more respomgive.
to be more responsible, to work very
hard and to do it in a manner which
will create 2 good industrial relation
situation in the counlry. I must
thank the workers today that they
have wvery  positively responded to
the call given by the Prime Minister.
This can be geen from tha overall im-
provement that has beepn achieved in
1985, whether it is in the field of dis-
putes, whether it is in the matter ' of
strikeg or lock-outs or man-days lost,
or in the-losgz of production or maybe
in the field of closures or the workers
affected. If you look at these figures,
you will find that there hag been a
tremendous improvement in the over_
all industrial relation situation in the
country. I had an occasion of infor-
ming the House yesterday also dur-
ing the Question Hour and I would
not like to repeat the things in many
details, but T think I should quote
some of the figures, If you look at
the number of disputes in 1984, the
{otal number was 2094, In 1985 it
came down to 1522. The number of
strikeg in 1984 waz 1689 and in 1985
it rame down to 1156, The number
of lockouts in 1984 was 405. In 1985
it came down to 368, The number of
man-days lost, ag T informed the
House yesterday, came down from
56.03 million mandays to 29.19 mil-
lion mandays. The production loss
due to strikeg and lock-outs in 1984
was to lhe tune of Rs. 528.06 crores.
It came down in 1985 to Rs. 261.80

crores. -

SHR] SUKOMAL SEN (West Ben-
gal): Will the Minigter also kindly
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give the figureg of mandayg lost due
to lock-outs and due to strikes sepa-
rately?

SHRI P. A. SANGMA. Well, I
thought yesterday I had informed the
House but if the hon. Member wants
I can repeat it.

SHRI GURUDAS DAS GUPTA: In
reply to my question, the hon. Minis-
ter himself said that mandays Jost
flue to lock-outs had gone up in 1985
In comparison to 1984. Therefore an
the point of mandays lost due to lock-
outs, docs the Minister consider
that the industrial relation situation
in the couniry 'nas improved? It is
ot a question of decline in the num-
ber of disputes. It is a5 question of
number of mandays lost and whether
it is a fact that the number has in-
Creased this year as compared to last
Year. This is because of the offen-
sive policy let loose.

SHRI P. A, SANGMA: I wil
not rely on the figures that are avail-
able here. Because the figures are
very very good I will not certainly
claim that there has definilely been
a better situation of industrial rela-
“gions in this country . As I have been
saying in many forums, the real in-
dustrial relations in thig country
would be measured in terms of pro-
duction and productivity, I  have
always been maintaining that. Bul
then, when we talk about the man-
‘days lost and the number of lock-
outs, this is the figure I am giving 10
you. But since yesterday I had giv-
en the break-up of thiz figure, I
thought perhaps today I could skip .
I can repeat it if the honourable
Member wants., In 1984 out of 56.03
million mandavs lost. 39.96 million
mandays lost were due to gtrikes and
16.07 million was due to lock-outs
which means the share of s*rikes was
%1 per cent and the share of lock-outs
wag 29 per cent. Thig trend was re-
vemed in 1985. Out of the total 29 19
million mandavs lost, 10.32 million
was due to strikes which mean 35
per cent Was due to strikes and 18.87
million mandayg lost due to lock-outs
which means 65 per cent.
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SHRI SUKOMAL SEN: That means
capiialists are on the offensive againss
the workers. You agree to it, you
admit jt? :

) SHRI P, A. SANGMA: 1 am giv-
Ing you the facts.

SHRI GURUDAS DAS GUPTA:

But it is for you to draw the infer-
ence, ’

SHRI P, A, SANGMA: And I
must say that the overall improve-
ment in all these areas has been re-
flected in the industrial production
figure also. Now, in industria] pro-
duction we have a growth rate of
5,4 per cent as on January, 1986
over January, 1985, Therefore, this
has been reflected in the industrial
growth and therefore, Sir, T have said
that tfhere ha; been an overall imp-
rovement and we must give credit for
thig to the workers. I take this oppor-
tunity of congratulating them,

SHRI GURUDAS DAS GUPTA:
But don’t give credit to the employ-
ers.

SHRI P. A. SANGMA: I think we
should give credit to everybody who is
involved in indusirial relations and
industria]l production. I will give
credit to you also because ynu are =
very active trade union leader and I
think to a vcertain extent credit goes
to you also. But, Sir, there are a
number of areag where we can have
a look where the situation of indus-
trial relations can be improved and,
of course. our intention and our aim
is towards achieving more and more
better relations between employer
and employees, between management
and workers. This has to be achieved
and this can be achieved, I think, not

_merely by laws. Acts or regulations—

as T said yesterday also—but basical-
ly what is more important is attitude,
what is more important is the ap-
proach from both sides T should say,
from the workers as well ag from the
management because, as I maintained
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vesterday, it is basically a human re-
lationgnip and it is very difficuly to
regulate human relationship by laws.
Therefore, it is basically a question
of attilude and for that there should
be more dialogue, more discussion
and more meeting of minds between
the employers and the employees.

'SHRI S. W. DHABE: There are
more than 81 unions.

SHRI P. A. SANGMA: Yes, 1
think you have raised this question.
Mr. Sukul also very forcefully made
this poinf yesterday. Mr. Sukul
spoke about multiplicity of unions
and Mr. Reddy also mentioned that
there should be one union in one in-
dustry or one union in one unit, I
don’'t know. I am inclined to agree
with this suggestion that there should
be an attempt to reduce the multipli-
city of unions because 1 also firmly
believe that by reducing the multi-
plicity of unions the bargaining power
of the working class can be increased,
They will ‘have more bargaining
power. .

SHRI GURUDAS DAS GUPTA:
Will the Minister agree for secret
ballot for recognition of the union?

SHRI P. A. SANGMA: For recog-
nition and for...

SHRI GURUDAS DAS GUPTA:
Secret ballot.

PROF. ¢. LAKSHMANNA (An-
dhra Pradesh): It is one of the re-
quests.

THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU): Let him
continue and finish. Then you can
ask.

SHRI B. X. SANGMA: This mat-
ter hag been gone into by the Sanat
Mehta Committee. The Committee
Report hag been submitted, and the
Governinent is looking into it.

|
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SHRI S. W. DHABE: How many -
days will you take? RN

SHRI P, A. SANGMA: 1 think.
by the Monsoon Session of Parlia-
ment, when you come back, you will

come to know of it. I can promise
that .

PROF. C. LAKSHMANNA: You
r-_riu have a4 comprehensive legisla-
ion,

SHRI P. A, SANGMA: Yes, vou
will have a comprehensive legislation
or amendment to the Industrial D-
putes Act, may be the Trade Unions
Act also.

_ Mr. Suku] also spoke about build-
Ing up of leadership from among the
workers. Even here I am inclined
to agree with Mr. Sukul that the
time has come now when we should
encourage ihe workers themsselves to
take leadership, and I think we
should, all of us, work towards ach-
ieving that objective.

But when we talk about the work-
ing class, I think, many of us think
about the working class in the organ-
iseq sector, A number of hon. Mein-
ben; very right in the debate had em-
phasised on the need to pay atiention
towards the unorganised sector. I
think we have been able to pay, if
not full attention, attention to a great
extent the problems of the organised
sector. But a larger number of our
work force still remain; in the unor-
ganised sector. It will be policy of
the Labour Ministry to pay much
more attention to this unorganised
sector. It may be the child labour, it
may be the women labour, it may
be the petty workers, the contract la-
bour, the bonded labour, the rural

agricultural labour. These are the
sectors to which much more attention
is required, much more attention
need; to be paid. In fact, whenever
I meet the trade union leaders in

meetings in the Labour Ministry and
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i.n_ other forums, | have been emphas-
1sing that they have also been con-
- centraling their activities, trade unicn
activities only in the organised sec-
tor, and I want them that they snould

also divert their a‘tention towards
the unorganised sector.
Many hon. Memberg have spoken

about the child labour, I have spok-
en on a number of occasions on  the
child labour. The Consttution of
India bans, prohibits employmenr of
a child below the age of 14 in any
mine or factory or hazardous occupa-
tion ., There are many other piovi-
slong in the Constitution. Art.cle
32(e), article 39(f), article 45 of ihe
Constitution of India deal with  var-
ious  aspects of childran.  Besides,
there are almost one dozen Acts ¢!
Parl'ament, eleven to be precise,
Wwhich deal with abolition or bannirg
of child labour in wvarious industries.
In spite of al] these constitutional
provisions, in spite of all the laws that
are existing in our counfry today, the
fact remains that the child labour ex-
- ists in our country. According to the
National Sample Survey which has
been accepted by th¢ Planning Com-
mission, the child labour as on March,
1985 wag esitimeted at 17.58 milhon.
These childrea work in various fiz ds

—in hotels, in restaurants, as ma.d
servants, ag dGomestic servants—hut
there are certain areas where child
labour is concentrated hke in  match

and fire works factory in Sivakasi,
carpet weaving in Utfar Pradech and
to some extent in Jammu and Ka i~
mir, the glasg factory. zari industrv
slate industry, diamond cu*ting and
polishing indus‘ry in Surat and in
some paris may be in South India
and Maharashtra. These are the
area; where child labour is concent-
rated.

Wow what it to be done about this?
It has been debated. We have to
understand this problem of <child la-
bour. T think we can categorise
them into three parts. The Consti-
tution says no child below 14 years
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of age shall be ernvloyed in factors
mmines or in hazardaug occupa‘»ion::.’
Ag a result of this constitutional pro-
vjsion, waen we enacied our Jlaws
like the exploitation of Children Act,
Factory and Mines Act and Planta-
tion Act, we have banned the child
fabour in veriain i dustries. The
Constitution does not gpeak about in-
dustries, The Constitution speaks
about the oCcupations, Now, in a
particular industry there may be
some kind of work which are not naz-
ardous. But when we have cnac‘ed
our laws, we had used the word ‘tac-
tories’ and ‘industries’.

Now what we want to do is that wo
want to separate these two things—fac-
tory, mines and hazardous occupations
and we want to define what is hazardous
occupation. This definition  will be dome
by a technical commiitee. This is a second
part of it where, in nine hazardous oc-
ruptions, we can regulate the employment
of children. It is with this idea that we
have lannched a National Child Welfare
Project in Sivakasi the other day. It is a
Rs. 14 crore project. We intend to launch
a sim I»r programme costing about Rs.
28 crores in the carpet weaving industry
in Mivzxpur,

SHIT SATYA PRAKASH MALAVI-
YA: Badhi also,

SHY P.A. SANGMA: Yes, in Mirza-
pur Badhi by May. But as I have pointed
out in the beginning, there are certain
areas, where similar projects are requir-
ed. J can assure the House that the Go-
vernment. will certainly explore the possi-
Bility of launching similar projects in
other industries like in Gilass  industry,
Zari industry or may be even in slate ina
dustry. But the whole question is to  be
Jooked at in a much bigger way. We have
been able to identify the problems and
we intend to bring some corrective me~
assures into this. T think T had an occasion
to mention in this House that by the
Monsoon Session of parliament, we should
be able to bring in a comprehensive legls-
lation on child labour.

Anc Wher area, where the hon. Members
have ¢'1prassed their concern is women
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labour Xt hag been receiving the atten-
tion of the Government. Now the share
of women in the total emp.oymnent ia this
countr, ' is about 12.6 per cent. But over
the last four or five years—I have been
Jooking ut the figures—there has not been
much improvement in the employment of
womer 1he trend is, there is a marginal
increas . Rather I should say a very ne-
gligible mcrease. So the women employ-
ment it the country is more or less 30
per cent, We have to generate more emp-
loyment opportun:ties for them. We have
1o instill more confidence in them. We have
a number of schemes for them like ITIs.
We have 91 ITIs run by various State
Governments exclusively for women. We
have about 97 other ITIs where they have
a wing for women cntrepreneurs. We have
about 30 ITIs under the private sector
having a total capacity of 14973 seats.
These ITIs have already given lot of train-
ing to them. Then, we have National Vo-
cat'onal Training Institute for women at
Delhi, Regional Vocational Training Centre
in Bangalore, Bombay and Trivandium.
During the Seventh Five Year Plan we in-
tend to tet up another five Regional Vo-
cational [Iraining Institutes for  women.
These steps are being taken by the Gov-
ernment. But the allezation has been that
those wha violate Equal Remuneration
Act and tl vose people who are exploiting
the women labour in this country are not
being puni hed. T think the figures which
I have given are not very encouraging.
Jn 1984 there has been 1,189 inspections
out of that in 167 cases, prosecutions
were launched and only in 40 cases, con-
victions have been done. Tn 1985 there
is a slight improvement. The number of
inspections that were conducted were
1,563. ..

SHRI S. W. DHABE: Why don't you
impose fine? -

SHRT P. A, SANGMA: That is the
main point. I am happy that you have
raised that point. Qut of 1.563.259 or 289
prosecutions have been done and only in
77 cases, convictions have been made.
Now, the question is: what i§ this convic-
tion? In most of these cases the copvic-
tion is & fine. As T have said earlier, in
many of the places the penal provisions
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which exist in this Act appears to me to
be an incentive for violation of this pro-
vision, because it 1s much easier for them
to pay the fine rather than complying
with the provisions of this law.

SHRI GURUDAS DAS GUPTA: Why
don't you change it?

SHR] P.A. SANGMA: Yes, there is a
need to change it. There is a  need to
make the penal provision more stringent.

SHRI KAPIL VERMA: Why don’t you
provide for imprisonment instzad of fine?

SHRI P.A. SANGMA: Yes, we will do
that. I think during the next session of
the Parliament—] do not know—how
many amendment Bills I will be bringing.
I think it will be more. But only one th-
ing I want to say on this ground is that
many hon. Members have stated that the
Labour Ministry has become a Ministry
of law making and they are not imple-
menting the laws. But this is not correct.
Had we not implemented -the laws we
would not have detected these deficiencies
and would not have come before Parlia-
ment for amendments. The very fact that
we are able to find out the loopholes in
the Act testifies that we are really imple-
menting the law. But T will not claim that
it has been implemented very effectively.
1 will not claim that, (Interruptions) There
are many loopholes in the Equal Remun-
eration Act. For example, section 5 of
the Act says that there will be no discrimi-
nation between men and women in matters
of recruitment. But it has been interpreted
by manv others particularly by the emp-
lovers hat this discrimination can be thers
while they are in employment,

[The Vice-Chairman (Shri M. P,

Kaushik) in the Chair]

SHR1 P.A. SANGMA: Discrimination
cannot be there when they are in recruit-
ment but in employment, there is no pro-
vision about that, That is why, I think
it has to be changed and we have to bring
in an amendment that even while in emp-
loyment, there should not be any discrim-
ination,

-
. . TNV



' ) . . :
225 Discussion on the working [ 30 APRIL 1986 lof the Ministry of Lobour 226

Another loop-hole may be in section 12
of the Act, May ] assure you that we
are going to change that. A recognised
leader, a recognised State Union and a
recognised social welfare organisation will
be allowed to launch a complaint against
the offences committed under this Act and
the Polce will have to take cognisance
of all that. In line with Section 7 of the
Dowry Act, we have been thinking. This
is only at a thinking stage but 1 can assure
you that we shall be looking into it and
we will be bringing a comprehensive Bill
here also.

Another area of unorganised sector is
the beedi workers. I do gt know whet-
her 1 should deal with it. May be, T will
speak something about some sectors which
some hon. Memebers have referred to,
According to our statistics, there are 32,
75 lakhs beedi workers in this country
but this is an estimate and since the be.
edi industry is an unorganised industry,
it is almost a cottage industry, it has been
very difficult on our part even to execute
some of our welfare programmes even to
bring them under the purview of the
Provident Fund Act. We have found it
difficult because we do not know who is
a4 beedi worker? Therefore, when  we
1alk of the beedi worker the first and
foremost thing for us is to identify as to
who is a beedi worker and give him or
her an identity card and once we know
who is a beedi worker and once we iden-
tify him or her, then it will be easier for
us to launch the welfare programmes and
bring them under the purview of the Aect.
We have made a drive to issue identity
cards and as on today, about 15  lakhs
workers have been issued identity cards
which itself is a very big thing and I
tope, the remaining 17 lakhs  identity
cards are going to be issued to them with-
in the next four months’ time. That is the
maximum time we are going to take and
once we do it, we can certainly extend
to them lot of facilities.

I do not want to deal with the con-
tract labour because only the other day,
we had an occas’on of discussing this
contract labour thoroughly where Mr.
Gurudas Das Gupta has had no occasion
of shouting at me. T do not think, I need
to repeat those things today on contract
jabour but I must say something about
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the bonded labour which is a very impore
tant thing. Now, it is one of the priorities
under the 20 Point Programme of the
Government of India and I can assure
the House that we will go vigorously to
see that bonded labourers are identified
and they are rehabilitated. My only prob-
lem is that the identification and rebubie
litation of the bonded labour has to be
done by the respective State Govern-
ments. It is within their jurisdiction and
we can only press them which we have
been doing.

SHRI NIRMAL CHATTERJEE (West
Bengal): Even when it is in public sec-
tor.

SHRI P. A. SANGMA: If it is in pyb-
lic sector, we do it.

SHRI NIRMAL CHATTERIEE: In
certain public sector enterprises, the com-
tract labourers working there are all of a
bonded kind. In such cases, I think, you
can act,

SHRI P. A. SANGMA: I have rpo
knowledge. I1f you have any com-
plaint, please give it to me. I will
certainly look into it. But as of now,
1 have no complaint that bonded l1ab-
our exists in the public sector under-
takings or in Central undertakings.

SHRI GURUDAS DAS GUPTA: I
may help the Minister. There has been
a specific report appearing in a Cal-
cutta daily known as Telegraph that
the contractors used by the Metro
authorities are employing bonded
labour in the metro construction
work. 1 pring this formally to your
notice, A report to that effect has
appeared in the Telegraph.

SHRy P.A. SANGMA: I do mnot
know. Maybe there is a possibility of
contract 1abour being employed there.
I will not dispute that because if the
metro work is going on, there may
b~ contract labour. But I certainly
cannot accept that there are bonded
labourers in that. I cannot accept
that.

SHRI NIRMAL CHATTERJEE: We
will be satisfied if you say that you
will make an investigation. There wag
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a report abou; BHEL also, T am just
wringing it to your attention,

SHRI P. A. SANGMA: Okay. As on
the 31st December, 19885, the number
of bonded labour identified was
1,81,615. About 1,44,284 have already
been rehabilitated, But still there are
47331 yet to be rehabilitated. Now
under the Centrally sponsored sch-
emes for rehabilitation of bonded
labour, earlier we had been granling
a sum of Rs. 4,000 for rehabilitation.
Now, with effect from the Ist Feb-
ruary, 1986, we have increased it to
Rs. 6250, I am sure this will go &8
long way to make better rehabilita-
tion of the bonded labour,

Now, a lot of questions have been
raised on safety, but the House has
had many occasions to discuss about
safety also. Iy is one of the areas
where we have been paying maximum
attention, specially after what has
happened in Bhopal and Delhi: Apart
from these two major incidents which
were tragic, the general frend is that
the number of injuries and serious
accidents has been coming down. For
example, the total number of injuries
in factories in 1983 wag 3,49,254. In
1984 it came down to 3,02,726, The
number of people killed in 1933 was
864. In 1984 it came down to 824. This
is about the factories. If you look at
the figures in the mines sector, even
here it has been coming down. In
1984, the number of serious zccidents
was 1,632, In 1985 it came down to
1,390. The number of injuries in our
factories has shown a decline of about
13.3 per cent over 1983,

Varioug measures are yet to be
taken. We are looking into it. Here
again comes the question of penal
provisions, I do not want to repeat it.
We are having a close look at the
Factory Act and we will make neces-
sary changes, necessary amendments
in the PFactory Act, so that striet
safety measures can be enforced. We
may have to strengthen the Inspector-
ate machinery also, and many other
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things. 1 have had a number of meet-
ings with the Labour Secretacies and
various other Departments of the
Government of India.

SHRI S.W. DHABE: What about
automation in the newspaper industry
calling a meeting of the tripartite
committee?

SHR1 P.A. SANGMA: I have noted
your suggestion, Then there was @
general point made..........

SHRI KAPIL, VERMA: A formal
commitmeny was made by the Labour
Minister, ygur predecessor, on the
floor of this House that a tripartite
conference would be called on auto-
mation.

P '

SHRI P.A, SANGMA: | wxll have
a look at it. But before I forget I shall ans-
wer your question raised yesterday on
the Wage Board for Journalists, 1
told the House that I was expecting
the report or the recommendations of
the Wage Board by today. I have
just been informed that the Wage
Board would be submitting their re-
commendations at 6.30 today. (lnter-
ruption) So 1 want to be there in time,
in honour of my journalist-friends. 1
do not want, therefore, to prolong
my speech here. (Interruptions)

One general point was made about
employment. As regards the batile
against unemployment I may inform
the House that in the beginning of the
Seventh Five Year Plan, according to
the Planning Commission, it wase
about 9.2 million; now, over the Sev-
enth Plan about 39.4 million will be
added to that. As against this total
of 9.2 million{-39.4 million, the Sew~
enth Five Year Plan is expected {o
generate additional embloyment of
the order of 40 mil'ion. Thus, Ly the
end of the Seventh Plan we hope that
the backlog of unemployment will be
substantially reduced,

There was another point made
about ESI I don’t need to reply to
Mmuch about ESI. But I am aware of
the fact that ESI hospitals gra not
working properly, ..
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SHRI GURUDAS DAS GUPTA:
Will you kindly reply to my gue-
stion on the one-day strike in cosl In-
dustry? Eight days’ wages are bLeing
deducted for one day's strike Do
you, as a Labour Minister, consider 1*
to be unjustificd and do you promise
this House that you will take up the
matter with the Ministry of Ercrgy
and something will be done on your
behalf to see that this atro-ious
action is dropped? Hundreds of
workers are being given notices that
‘'you have joined an illegal strike and
eight days’ wages would be deducted’
1 draw your kind attention to this re-
peatedly and I reguest you to give
some sort of an assurance that you
will be lifting your finger—1 do nol
want you to lift your hand but lift
your finger—in defence of the seven
lakh workers who had been on strike
at the call of INTUC, CITU, AITUC
and everybody else? Please give us
an assurance on this issue...

~ SHRI P. A. SANGMA: I have al-
ready noted it...

T

SHRI VIJAYA MOHANA REDDY
(Andhra Pradesh): In Andhra Pra-
desh at the intervention of the Chief
Minister this provision hag been re-
moved.

st fomm ofr few (fag) -
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SHRI P. A. SANGMA : T am aware
of the problem in Rohtas Industry. I
am constantly in touch with the Gov-
ernment of Bihar about it. A lot of
representations have come to me from
many  honourable Members of the
House, and I have written to the
Chief Minister recently. I am in touch
with the Government of Bihar in
this matter.
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Then, as fap ag coal is concerned, 1
have noted it and I shall certainly
look into it and speak to my colleague
in the Ministry of Energy.

There are many other points wich
have been raised and I shall be re-
plying to the honourable Members.
With these words I once again thank
honourable Members. ...

st s gEw W rrrwra't,“
fegema @wmr=1T A wwre STy -
F A FHY § TEET 8 werT o

5.00 p.Mm. ]

SHRI P. A. SANGMA: Sir, they had a
meeting with me and they had met my
colleague, Mr. Gadgil, also and we are
aware of their problems. I must inform
the honourable Member that at my inter-
vention and at the intervention of Mr.
Gadgil, many of them had got themselves
absorbed, quite a number of them, not all
of them, and they have been taken in the
PTI and the UNI and it is only because of
our intervention.

SHRI KAPIL VERMA: What about the
implementation of the Palekar Aw-
ard? (Interruptions). !

SHRI SATYA PRAKASH MALA-
VIYA; What about the payment of salary,
gratuity and Provident Fund, etc. to them?
(Interruptions).

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK): The Minister has already re-
plied to all the points. Now, we go on
to the next item on the agenda.

SHRI SUKOMAL SEN: Just a minute,
Sir. At the outset, the Minitser greeted the
workers on the occasion of the May Day
Centenary Celebrations. 1 would like to
know from the honourable Minister whe-
ther he will assure the House that in
memory of the May Day martyrs in India
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the workers, whether in the organised sec-
tor or in the unorganmised seclor or even
in sectors like the railways, transport, etc.,
will be assured of eight-hour duty only
instead of the present long duty hours.
Even the ten-hour duty has been refused
by the locomen. I would like to know
from the honourable Minister whether the
system of eight-hour duty wil] be introduc-
ed for the entire working class in this
country on the occasion of the May Day
Centenary Celebrations tomorrow.

SHRI P. A. SANGMA: Sir, is it the
Question Hour mow? 1 thought the deb-
bate was over long back.

SHRI SUKOMAL SEN: Sir, I would
like to know from the honourable Minis-
ter whether he will recommend to the in-
dustrialists of the country to allow a paid
holiday tomorrow to enable the workers to
celebrate the May Day Centenary in a be-
fitting manner.

. THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK): If you want you can give a
clarification; otherwise not.

SHRI P. A. SANGMA: No, Sir.

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK): Now we go on to the next
item on the agenda and we will have the
discussion on the working of the Ministry
of Information and Broadcasting. Yes,
Mr. M. A. Baby.

DISCUSSION ON THE WORKING OF
THE MINISTRY OF INFORMATION
AND BROADCASTING

SHRI M. A. BABY (Kerala): Thank
you, Mr. Vice-Chairman, Sir, for having
given me the opportunity to initiate the
discussion on the functioning of the Min-
iatry of Information and Broadcasting.

Sir, T would like to preface my speech
with a quotation from the Annual Report
of the Ministry of Information and Broad-
casting for the year 1985-86.

‘The objective of the Ministry of In-
formation and Broadcasting is to inform,

«s casting—Discussion not =
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educate as well as entertain with a view
to creating awareness among the peo-
ple “about the mnation’s potential for
development and its problems, widening
their horizon and soliciting their partici-
pation in the implementation of the poli-
cies, plans and programmes of the Gov-
ernment for bringing about economic
development and social change, achiev-
ing national security and promoting na-
tional integration. In short, the Minis-
try provides, through its media units, a
live audio-visual link between the peo-
ple and the Government.”

The statement, the so-called statement of
objective, of the Ministry is very eloquent.
But the problem that we face today is
that this pronouncement by the Ministry
in its Report and the practice by the Min-
istry are not in agreement with each other.
You will find a wide discrepancy between
the promises, proclamations and claims of
the Ministry on the one hand and its
actual performance and practice on the
other. In this situation, though the state-
ment says that the objective of the Min-
istry is to project the achievements and
the developmental process in the country,
the Ministry is intended to place the prob-
lems faced by our country also. I would
like to bring to the notice of this august
House that in the matter of placing the
problems that our country faces today, the
Ministry’s efforts are a total failure, to use
an euphemism. Here, again, I would like
to make a quotation from Pt. Jawaharlal
Nehru. While making a speech on
March 5th, 1962, Pt. Jawaharlal Nebre
said—I quote: o

“] feel that freedom from ignorance
is as essential as freedom from hunger.

The mass media which are very useful

have an element of danger in them in

that they may be distorted for private
gain, The rich group or the rich na-
tion can flood the country and the world
through the mass media with its own
view of things which may or may not
be the correct view.” .

Sir, more than 20 years ago, Pt. Jawa-
harlal Nehru made this statement, As
things stand today, the situation is worse,



